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pro 0 01 the 
due ion Ac, 1973 and 
ereunder, There j no 

pro\r ion for r' tion of chools 
in id Act and Rule , 

(c) According to informatiOn fur-
nished by Delhi Administration the 
School is not charging capitation fee 
from students. 

(d) 0 (f), While provision' of bus 
ervice facility not a condition 

subject to which reco 'tion waS 
• granted to the school, it bas been 

certained that Springdales School 
provid b ervice facility to tu-
den d 'ous of availing such faci-
lities and residing in localities served 
by rou e fixed by the anagement 
Of he school I is for the school to 
en rus the management of this faci-
Ii y to such 'employee as it considers 
convenient. In view of the foregomg, 
no enquiry is called for, 

yabhai Tribunal 

4700. SHRI RAMESHW AR NEE-
~ K.HRJ: Will the Minister of RAIL--

WAY: be pleased to state: 

(a) ,bether ''Miyabhai Tribonal' 
as a "ointed by Railway to examine 

he Working Hours of their Em-
plo ees; 

what are its recom-

Subject ot recommendation mad 
by the 'Miyabhai Tribunal' r rd-
in~ hours of work of Railw y em-
ployees, 

1. Hours of employment hall be 
those during which an employ ig 
a t the disposal of his mploy 
the latter's instance. 

2. Normally the daily and weekly 
hours of employment Of Continu. 
ous' and 'Essentially ntermittent' 
workers should be 8 a day and 48 
a week. 

3. Daily and weekly hours ot 
emploYlI\ent of ~ssentially Inter-
mittent workers may be increased 
by such number of hours as may be 
necessary subject to the limits laid 
down by the Tribunal. 

4. Time required for preparatory 
and/ or complementary work which 
includes taking ovet and makini 
over charge should be determined 
and included in the roster. 

5. Averaging should be done in 
regard to (i) running sta1f; (il) 
operating staff; (iii) shift workers 
and (iv) those .wo~kers whose work 

. is bound up with the work of wo -
kers ' comprised . in the above three 
categories. Cases falling in cate-
gory (iv) should be determined. 
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Programme 

4703. SHRI DIGVIJAY SINH: Will 
the Minister of HEAL TIl AND 
FAMILY WELF A~ be pleased to 

) e\li r- Go ernmen have 
udied the Chinese method of incen-

ti es and disincenti es in the familY 
elfare programme; 




